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NATIONAL COMPANY LAW TRIBUNAL, IIUMBAI BENCH

T.C.P. NO.28UI&BP/NCLT/MB/MAH/2017

" The above Company Petition was originally filed in the Honble

Bombay High Court. Soon afrer filing the same, the matter was

transferred to this Honble Tribunal. The Petitioner inadveftently

could not attach the conect shtutory notice to the above Company

Petition. Instead of amending the above Company Petition and

furm No. 5 in the matter, the Petitioner wishes to withdraw the

above Company Petition and initiate the fresh pmceedings by

issuing fresh notice and by filing fresh Petition before this Honble

Tribunal.

It is therefore, prayed that the above Company Petition may

be allowed to be withdrawn with liberty to initiate fresh insolvency

proceedings against the above corporate Debtor."

3. The copy is served to the Learned Counsel of the Respondent

alleged debtor.

4. On hearing the Learned Counsel for the Petitioner, prima facie, it

appears that the Petitioner can be allowed to withdraw the Petition with

the liberty to initiate the proceedings, if deem fit, under the I&BP Code,

20t6.

5. The Petition is hereby dismissed as withdrawn. To be consigned to

Records.

Date& 27.O6.20L7
M,K. Shrawat

Member (Judicial)
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